FELEGRAM : CEGCANAL
Website : www.cestat.gov.in REGISTERED / AD
C ) Email : cestat08@gmail.com

CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
PRINCIPAL BENCH, WEST BLOCK No.2, RK.PURAM, NEW DELHI - 110066
EXCISE APPEAL BRANCH

Appeal No. E/1908/2011 & E/3553/2010 - EX[DB] Date 01/05/2012

Assistant Registrar
C.E.S.T.A.T, New Delhi

To:
M/S AZAD COACH PVT.LTD.
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M/S AZAD COACH PVT. LTD. Appellant
Vs
C.C.E.JAIPUR I Respondent

| am directed to transmit herewith a certified copy of Final order No.A/479-480 2012 EX|DB| dated 19-4-12

passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944
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CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
West Block No. 2, R.K. Puram, NEW DELHI

COURT No. 1

Date of Hearing / Decision : 19.04.2012.

Hon'ble Shri Justice Ajit Bharihoke, President
Hon’ble Shri Rakesh Kumar, Technical Member

1 | Whether Press Reporters may be allowed to see the T
Order for publication as per Rule 27 of the CESTAT
(Procedure) Rules, 19827

5 | Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication in any
authoritative report or not?

3 | Whether Their Lordships wish to see the fair copy of
the Order?

4 | Whether Order is to be circulated to the Departmental
authorities?

Excise Appeal No.1908 of 2011

[Arising out of Order-In-Appeal No.152-153/DKV/CE/IPR-1/2011,
dated 09.05.11 issued by CCE, Jaipur-I)

Excise Appeal No.3553 of 2010

[Arising out of Order-In-Appeal No.371-372/DKV/CE/IPR-1/2011,
dated 12.08.10 issued by CCE, Jaipur-I)

M/s Azad Coach P.Ltd. Appellants
versus
CCE, Jaipur-I Respondent

Coram: Hon'ble Shri Justice Ajit Bharihoke, President
Hon’ble Shri Rakesh Kumar, Technical Member

FINAL ORAL ORDER No.A ZQZQ:M ~ (B2

Present Shri Alok Kothari, Advocate for the appellants.
Present Shri N.Pathak, DR for the respondent.
Per : Rakesh Kumar
The common issue involved in these appeals is as to
whether the appellants who build bus bodies on the chassis

received from M/s Tata Motors Ltd. on job work basis, are




required to pay duty on the buses at sale price of M/s Tata Motors
Ltd. under the provisions of Rule 10A of Central Excise Valuations
Rules. The appellants during the period of dispute had paid duty
on the body built buses cleared by them on the value equal to the
cost of chassis plus charges for body building. The department
holding that appellant are required to pay duty on the price at
which the buses were sold by M/s Tata Motors Ltd. confirmed duty
demands of Rs.17,01,902/- and Rs.9,97,647/- for the period
January, 2008 to June, 2008 and July 2008 to December, 2008
respectively along with interest and imposed penalties on them
u/s 11AC. On appeal to Commissioner(Appeals), the duty
demands were upheld but the penalties were set aside. Against
these orders of Commissioner(Appeals), these appeals have been
filed.

2. Heard both the sides.

3. Both sides agree that the issue involve in these cases
stands decided against the appellant by the Tribunal’s decision in
the case of M/s Audi Automobiles  reported in
2010(249)ELT124(Tri.-Del.). In view of this, there no infirmity in
the impugned orders passed by Commissioner (Appeals). The
appeals are dismissed.

(Pronounced in the open court)

(Justice Ajit'Bharinoke)
President

(Rakesh Kumar)
Technical Member
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